
, &HR} ON~R. LAL JIllRWA : 
SHill N . .,R. LASKAIl : 
S"R~ .CHENGALRA Y A 

NAlOU: 
SHRI YAlNA DATT 

SHARMA: 
SHRI D. N. PATODIA : 

. DR. SUSHILA NAYAR : 
SHRI RAGHUVIR SINGH 

SHASTRI: 
SHRI K. LAKKAPPA : 
SHRIA. SREEDHARAN: 

Will the Ministrr of LAW AND 
SOCIAL WELFA RE be pleased to state: 

(al whether it is a fact that Go\,ern­
ment have decided to appoint a hilh-power 
commillee 10 inquire jato the ~Ialus of 
Indiul.Women ; 

(b) if so, ils personnel and the terms 
of roferellCe of t he Committee ; and 

(c) when the Committee Is expected to 
snbmit its report? 

THE MINISTER OF STATE IN THE 
MI!\ISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
[DR (SHRIMATI) PHULRENU GUHAl : 
~a) The Governmenl have decided 10 
appoint a Natiooat Commitlee 10 enquire 
into ~he SIMtUS o( Indian Women. 

(b) The composition of l'IIe Committee 
and its lerms of reference .re under 
consideration. 

(c) No clofinite dale can be IlIdiC4ted 
al pr.lenl. 

Social Wrlfe.re De,artllleal'l IndUrer •• t 
Athljllde .... f-_III .. 011 

UDt..-blllty 

2584. SHRI SURAl BHAN: Will 
Ihe Mlnisler of LAW .AND SOCIAL 
WELFARE be pl~.ed 10 II ale : 

(a) whelher It I. fact Ihat the 
EI.y.perumal Commlll" hat In itl reporl 
complained Ilalnl the Indlff.rent non­
cooper •• I.... and even' hootlle attitude 0' 

'die' DePMt_Dt 0' ·1IocII1 WDIf ... ; and 
(b) I( 10, ",hat 8etloo G~nl 

p!'opon to take a.alDII tbe OftIcen 
...,.,...Ible 1M ,hal ? 

THE DEPUTY MJNI$TER IN THE 
MINISTRY OP LAW AND IN THE 
DEPARNENT OF SOCIAL WELFARE 
(SHRI MUTHYAL lAO) : la) a,Dd (b) : 

Jlle.<v,,,i01!l Of\IIe ,!;Cporl .rF.F-.I~ed, from 
Shrl Elayaperumal Is nol complete and 
·(lIdhrr papcn . have beeD called (or from 
him. 
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C_p1al ... from Mlaorll7 COIIIDlunU,. and 
HarlJanl darlna Mld-tarm ElrctloDl 

2S86. SHRI SARJOO PANDEY: 
SHRI K. LAKKAPPA : 
SHRI YASHPAL SINGH: 
SHRI SHRI CHAND GOYAL: 
SHRI LATA FAT All KHAN: 

Will the Minister of LAW AND 
SOCIAL WELFARE be pl.oed to state: 

(a) whether it Is a fact that on the eve 
of mid-term election the Chief Eltction 
Commlllioner received a la ... e number of 
complaints from the minority communities 
and H.rljano that they are beinl lerrorised 
either to vote In a particular way or to 
abltain from votln! ; 

(b) If 80, the ar04ls from Wbere ouch 
complailltl we~ recelv4!!l ; .. nd 

(~) tbe actlOD tueD tbereoD 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM): (a) Yes, 
Sir. 

(b) Complaints wpre received in respect 
of Ihe conslituencies in Ihe District. of 
Meerut and Muzaft'arnaa,r in Ultar Pradesh 
and Pdtna and Muzaft'arpur in Bihar. 

(c) As soon as Ihe complaints were 
received in Ihe Election Commission from 
Ihe Ullar p,.desh and Bihar, Ihese wer. 
sent 10 the Slate Governments concerned 
request ina Ihem to take immediate precau­
lionary measures. 

Increasc in Palle", of Scholarablps to 
Scbeduled Castesl Scbpduled TrIbe. 

2587. SHRI S. M. SOLANKI: Will 
Ihe Minister of LA W AND SOCIAL WEL­
FARE be pleased to state : 

(a) whether Government have decilled 
10 increase the pattern of .cholarships for 
the Scheduled Castes and Scheduled Tribes 
in 1969 ; and 

(b) if so, the details tllereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI MUTHYAL RAO): (a) and (b). 
Thp matler is UDder consideration. 

Appeal. pCIIdlllll beI.re I_e-I&:I 
A,pllate Trl ...... 1 

2S88. SHRI B. K. DAS· 
CHOWDHURY 

SHRI SHRI GOPAL SABOO : 
SHRI KANWAR LAL 

GUPTA: 
SHRI SHARDA NAND: 
SHRI BANSH NARAIN 

SINOH: 

Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to state: 

(a) the totll Dumber of cales peDdiDI 
with the Income-to Appellate Tribunals 
till th'e end of Ihe year 1968 ; 

(b) whelher II I. proposed to Increa .. 
the number of trlbunall iD view of tho 
increaalnl Dumber of pendiDI cases ; and 

IC) whelber there is any propo .. 1 to 
brillll Ibe Tribunals under Ibo supervisioo 
of lbo Hllb Cow .. 1 




